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1pplicant, a Railway Assistant 

&igineer, who came on transfer from Na.gpur 

to Shu ban eswar during March, 2603 was 

immediately given a posting at RayagaJa. 
Iithin six months therefrom he has again 

faced a transfer from Rayagada to Jhubaneswar 
(Q.lality Control Cell, of Construction iing) 
vide Anneaire-4 dated 6.8 .2003. The applicant 
has filed the present O.A. under Section 

19 of the A .T.t, 1985, raising grievances 

against the present transfer order under 
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Arme,ire-4 dated 6.8.2003. 
Transfer is an incidence of serv ice 

and the competent authorities are best persons 

to redress the grievance with regard to 

transfer. Therefore, without k.eping this 
matter pending, the entire matter is being 

remitted to the competent authorities! 

Respondents for giving a due consideration 

to the grievance of the applicant, as raised 

in this O.A. Res pondents -Railways are directed 

to treat this O.o to be the representation 

of the applicant. Liberty is ,howerer, granted 

to the applicant to place such further materials 
e' 

beforeheAredreSsal of his grievances. 
or the reasons discussed above, 

the Respondents -Railwaysare directed to 

consider the grievance of the applicant and 

pass necessary orders redressing his grievanceia 

With the above direction, this 

0 .A a is disposed of at the stage of adrniss ion 

itself. No costs. 
Send copies of this order.along with 

copies of the 0 	to Respondents and free 

copies of this order be handed over to the 

learned counsel for the applicant and Shri 0.N. 

Ghosh, learned counsel appearing on behalf of 

the Respondents (on whom a copy of this 0.A* 

has been served). 
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